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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
‘ REGIONAL BENCH : ALLAHABAD

Appeal Nes E/1767 & 1768/2008-EXISM]

Arising out of Order-in-Appeal No.621/CE/APPL/KNP/06 dated 22.12.2006
passed by Commissioner (Appeals) Customs & Central Excise, Kanpur.

Commissioner of Central Excise, Kanpur
.,.APPELLANTELS)

VERSUS

Shree Datawares Pvt. Ltd. (in Appeal N0.1767/2008)
Shri Vikash Chaturvedi, {in Appeal NG.1768/2008)
. .RESPONDENT (S)

APPEARANCE
Shri Rajeev Ranjan, Joint Commr. (AR) for the Department (s)

Shri Amit Awasthi, Advocate for the Respondent {s)

s e

CORAM: v ey
HON'BLE MR. ANIL CHOUDHARY, MEMBER {(JUDICIAL}" @q;;» L
| T
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>
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1

8
The issue in this appeal arose, vide show~cause-noticefdated

7q.11.2007, as it appeared to Revenue that the respondents are
registered manufacturer engaged in manufacture of Manifold
Business Forms & Interleaved Carbon Papers, falling under chapter
heading No.4820 4000 of CETA, 1985. The respondents were of the
w that there finished products fell under chapter 49, wherein the

ViR

goods are not dutiable.

2. Heard the parties and perused the records.

It is seen that subsequently, the Chief Commissioner of Customs,

ed

Central excise and Service Tax, Lucknow, vide his commq\nication
§

No.V(30)CCO/LKO/Tech/12/2010/705 dated 12/02/2010 q?faer the




Appeal Nos. E/1 7678 1768/08

subject - Classification of Continuous computer stationery in the

form of Carbon Leaflet/Money Receipts; have clarified relying an

Board's Circular No.11/91-CX. 4 dated 15.10.1991, have stated the

cntry of Chapter Headmg 48.20 :evea15 Lhat it dogs not cover printed

.. sheets, used for some epecaﬁed purpose. In the_ mstant case, the

\ subject :ecelpts are nothtng but the prmted sepa:ate sheets,

running in fength, uscd by specn‘:c customer (Sahara) for a specified

purpose. Chapter 49 of the tariff exciusweiy covers Lhe !cafigts and

s.ir_nilar matter and the subject receipts are nothmg but the printed

- carbon leaflets. In fact, the subject item is more of & product of

printing i:.ndustry as the leaflets/receipts attains the usa_ble___.form only

- '_-a:_'f_tje;_‘:-.printing. To make it more elaborate, 1t s not me__rety ;tije_paper

01 .:étatione:'y bgt_the_ printing on it that gives it the .\n_.forth, hence the

Subject item .r_éf.!_:ect.s_ more a member of Chapter 49, famity

compared o Chap.ter .48. The Ld. Chief Commissioner also Yook

“'i{{ notice that similar products were being classified under Chapter 49
e

in the other Commijssignerates in the country.

. -

5. Accordingly, foliowing the classification by the learned Chicf
Cornmissioner office, the Commissioner of Custams, Central excise
Kanpur vide communication dated ot March, 2010 clarified to the
respondent-assessee  that in respect of the finiéhed products
manufactured by them namely money receipts for Sahara Parivar -
Interieaved with Carbon was classifiable under Chapter Heading
4901, The learned counsel for the assessee nave also relied on the
order of the Ld. Commissioner (Appeals) dated 22.01.2010, wherein

.. also the Commissioner (Appeals) In the assessee’s own Case

A



3 Appeal Nos.BE/1767 & 1768/08

reported at 2010(261) E.L.T. 776 have held that the goods

manufactured by the assessee are covered under chapter 49,

Having considered the rival contentions, clarification by the Chief
Commissioner, 1 find that the very basis of the show- caI,Pse notice
that the finished products manufactured by the tcspondonts are
classifiable under Chapter 48 no longer exists. Accordingly, I hold
that the order of the Ld. Commissioner (Appeals) impugned herein
Is correct and requires no interference. Accordingly, the appeals of
Revenue are dismissed. The respondents will be entitled to

consequential benefits in accordance with faw.

{Dictated and Pronounced in the open Court)

R
[a—

! o
O '.rf . o - .

ishra B ' (ANIL CHOUDHARY)
R MEMBER (JUDICIAL)

serTioTe Yy lCert!ﬂe_d_T.rqé (‘,qpy. o
/f”ga ar PR

RIS USRI / Asstt, Reglstrar.
&, TENGEH Ud AN
N s / (CESTATN) L

38, v W Anf, smEWg-211001 ©
28, M. G. MARG, ALLAHABAD- 211001 _.







